
I 
I 

r 
• 
• 

I 
J 
• . 
• • 

I 
l 

I 

I 

I 
I 

.. 

.. 

. 
• 

• • 

• 

• 
• 

• 

f>PSi c;aBT 

CSNTBAI. AtNINISTHAnve TlUBlNAL, iti:Nai, 
&UH@AD • 

• 

Dated: Allahabad, the 25th day of .July, 2001 • 

Coran* Ron1ble M.r. s. Dayal, A.M. 

Hon 'ble Mr- Rafiq Uddin, .14 

OBIGINAL APPLICAUCN NO, 870 CE 2001 

Mot 1 Lal M a.l hotra~ 

s/o late Devi Das Malhotra, 

r/ o H.No. 2 1/13, DabaulJr.I, 

Kanpur Naa ar. 
• • • • • 

8Y Advocate: Sri R.K. Shulda 

Versus 

l. The Union of India, 

through the iec.re~ 

• 

• 

• • J\>pl i cant 

Ministry of Defence, Deptt. of Defence 

.P·roduction, Govt. of India, 

Rew a.1.h~ 11. 

2. The Qi.rector General, Quality Assurance S.tt.-. 

D11M1tba•t o.f Def ate• -Prodl crt ion (~A.), 

ti1m.at.ry of Defence, Gwt. of Iadia, 

IBQ PON• Del.hJ,.. ll • 

a. nie Wtzoller, 

Codtrelle.rate of Quality Assurance &att.( GS), 

.IU.n1stry of Defence (DGQA), Govt. ot Indl-, 

Post Box No.1%1, Jean~ 3>8 Et>l. 

4. Th• CGatro> J •~ 6-tral •f Def eace ~ma, 
Wast Block V, a.~ ~ • 
.., Dtl.... l.18 Q6t\ 

• 
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0 R Il ER ------ (ORAL) 

(By H0n'ble .Mr. s. Dayal, 114) 

The applicant has cane to us for a direction 

to the ~spondents to release applicant's pay 

fixation, as approved by the C. D. A., Lucknow on 

30. 6. 2000. A direction is al.so sought to pay 

arrears of pay and allowances due to fixation 
• 

of pay in accordance With the provisions of 

Gove.mment' s letter da~d J.5.9.95. 

2. We have heard Sri H.K. Shukla for the 

applicant and Sri Ganga Ran Glpta for the .Respondents. 

3. We find that the applicant in connection 

his relief sought in this 0. A. has filed several 

representations dated .lD.11. 2000, JB.12. 2'XX>, 

29.l.2!X>l and 21.2.ax:>l. The said representations 

are still pending with the respondents, according 

to the learned counsel for the applicant. 

4. We are of the view that the controve.I6y 

in this case can best be expeditiously settl eel 

by requiring the respondents to dispose of the 

representations of the applicant in a tine-bound 

manner. In order to facilitate the task of the 

respondents, as we find that the applicant has filed 
filed a nunber of representations containing different 
facts, .we pemit the applicant to file a consolidated 
representation within 15 days and the Respondents 
are directed to decide the sane within two months 
fran the date of receipt of the said representation. 

NattY 

There shall be no order as o costs. 
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OPSN comr 

CENTRAL AD.\INISTRAnVE TRIBlNAL, ALLAHAB/Q B~CH, 

ALLAHABAD. 

Dated: Allahabad, the 25th day of July, 2001. 

Corans Hon'ble Mr. s. Dayal, A.M. 
I 

Hon1ble Mr- Rafiq Uddin, .. 

ORIGINAL APPLICAnCN NO. 870 CF 2001 

Moti Lal Malhotra, 

s/ o late Devi Das Malhotra, 

r/o H.No.2 1/13, Dabauli-I, 

Kanpur Nag ar. 
• • • • • • . J\>plicant 

By Afvocate: Sri R.K. Shukla 

Versus 

l. The Union of India, 

through the Secretary, 

' 

Ministry of Defence, Deptt. of Defence 

P'i-oduction, Gevt: of India, 

New DelhJr- 11. 

2. The Director General, Quality Assurance .Est-t., 

Department of Defmce Production (~, 

Ministxy of Defence, Govt. of Indici, 

DiQ PO Nfjlf Del h~ 11 • 

3. The Coiatrolle r, 

Controllera~e of Quality Assurance E.stt.( GS), 

Ministry of Defence (~A), Govt. of India, 

Post Box No.1%7, Kanpur- :208 001. 

4. The Controller General of Defence AccOUnts, 
West Block .V, R.K. J\iran, 
New I»lhj,.. llO 066. 

• • • • • • • • • Be sp ondents 

~nsal. for th• llpspondents1 Sri Ganga RllPI QlpU 
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_O_R_O._E_R_ (ORAL) 

(By Hon' ble Mr. s. Dayal, ~) 

The applicant has cane to us for a direction 

to tbe ~spondents to release applicant's pay 

fixation, as approved by the C. O. A., Lucknow on 

30.6.2CX>O. A direction is al.so sought to pay 

' arrears of pay and allowances due :to fixation 
, 

of pay in accordance Wit~ the provisions of 

Government's letter da~d .l5.9.95 • 
• 

2. We have· heard Sri R.K. Shukla for the 

applicant and Sri Ganga Ran Glpta for the Respondents. 

3. We find that the applicant .in -connection 

his relief sought in this 0. A. has filed several 

.rep.teseQtations dated JD.ll.2DOO, JB.l2.2XX>, 

29.1.20:>1 and Z7.2.a:JOl. The said .representations 

are still pending with the .respondents, according 

· to the learned counsel for the applicant • 

4 . We are of the view that the controve.I6y 

in this case can best be expeditiously settl eel 

by requiring the respondents to dispose of the 

representations of the applicant in a t3me-bound 

manner. In order to facilitate the task of the 

respond~ts, as we find that the applicant has filed 
filed a nunber Of representations containing different 
facts, .we pemit the applicant to file a consolidated 
representation within l5 days and the Respondents 
are directed to decide the sane within two months 
from the date of receipt of the said .represenetion. 

There shall be no order asf~ cos:s· 
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